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RESOLUTION RE: RESERVATION FOR SC/STs AND
BACKWARD COMMUNITIES IN PRIVATE SECTOR

Title: Discussion on resolution regarding reservation for Scheduled Castes/Scheduled Triabes and Backward
Communities in Private Sector. (Not concluded).

MR. DEPUTY-SPEAKER: Now the House will take up Private Members' Resolution regarding Reservation for
Scheduled Castes, Scheduled Tribes, and backward communities in private sector to be moved by Shri S. Ajaya
Kumar. Before we take up the Resolution for discussion, we have to fix the time for discussion on this Resolution.
Generally, two hours are allotted in the first instance. If the House agrees, two hours may be allotted for discussion.

SHRI S. AJAYA KUMAR (OTTAPALAM): | beg to move:

"Having regard to the fact that unemployment situation in the country has aggravated due to
disinvestment, privatisation of Public Sector Undertakings, downsizing of Government services and non-
recruitment in Government Departments which has adversely affected the weaker sections particularly
SC/STs and backward communities, this House urges upon the Government to take immediate steps for
reservation in employment in favour of persons belonging to the Scheduled Castes, Scheduled Tribes
and socially and educationally backward classes in private sector also."

The unemployment situation in the country is becoming more and more alarming as the generation of employment
in all sectors has not registered an increase in tune with the increasing demand and also in many sectors the trend
has been negative particularly during the last decade.

As per the report of the National Sample Survey Organisation, the rate of growth of employment declined from 2.7
per cent per annum in 1993-94 to 1.07 per cent per annum in 1994-2000. According to the Report, the number of
unemployed increased from 20 million in 1993-94 to 27 millions in 1999-2000 and also the incidence of
unemployment increased from 5.99 per cent in 1993-94 to 7.32 per cent in 1999-2000. At the end of 1996, there
were over 36 million persons registered on the employment exchange of India. The number increased to 94 million
by the year 2002. The rate of employment generation in the organised sector has declined from 2.4 per cent during
1971-81 period to 1.6 per cent per year during the 1981-91 period and to 0.8 per cent during the 1991-95 period
basically due to the industrial sickness as result of ill-conceived economic policies pursued by the successive
Governments and it is well demonstrated in the industrial growth rate as stated in the Economic Survey 2003-04. In
the agriculture sector also, the situation is highly disappointing as the employment in this sector dropped to 57 per
cent in 1999-2000 from 60 per cent in 1993-94.

The problem of depletion of employment is clearly linked to the LPG policies pursued by the successive
Governments at the Centre and the States for over one decade.

The Scheduled Castes and the Scheduled Tribes and the other socially and economically backward communities
are the ones who are most hit by this situation. The industrial units in the Public Sector and also the Central and
State Governments were the major areas of employment generation and in these sectors the socially backward
communities and other weaker sections enjoyed the chances of getting employment through the existing
reservation policy only. But with the policy of privatising the Public Sector Units, downsizing of Government services
and the ban on recruitment minimized the avenues of employment for these sections.

Agriculture sector used to provide about 60 per cent of the total employment in the country. More than 70 per cent
of the people depend on this sector. Agriculture sector suffered heavily during this period owing to the above said
policies. The decision of the Government to include agricultural produce in the list of reducing of import tariffs in
accordance with the WTO conditions played havoc with our agriculture sector. Also, the stand of the Government
cutting down the public investment in this sector coupled with the severe drought situations prevailed in many parts
of the country in successive years crippled the Indian agriculture. Due to this situation, there were drastic reduction
in the agricultural activities resulting in millions of agricultural labourers losing their work and means of livelihood
and life security.

The Economic Survey 2003-04 says:

"More than 58 per cent of the population depends on agriculture, a sector producing only 22 per cent of
GDP. While an acceleration in agricultural growth to 4 to 4.5 per cent is imperative, even with such



growth, the share of agriculture in GDP is likely to reduce further. Therefore, there is a need to absorb
excess agricultural labour in other sectors. "

Sir, here it should be noted that the work force in the agriculture sector, especially in the rural areas are down in
respect of the most vulnerable sections, like the Scheduled Castes and Scheduled Tribes and other weaker
sections of the society. Therefore, to accommodate these sections, new avenues have to be explored and
identified. Since the private sector is given priority of development and since there is a reduction in the employment
opportunities in public sector and Government sectors, extending the existing reservation facilities to the private
sector is a must.

| urge upon the Government to actively facilitate the above perspective to ensure that the privilege of reservation is
extended for Scheduled Castes and Scheduled Tribes and Other Backward Communities to the private sector also.
The unambiguous directive drawn in the National Common Minimum Programme is to be implemented with a
definite time frame.

In this context, | wish to express my apprehension of possible delays and even vacillation from various
constituencies in this regard. Corporate private sector is already up in arms against this idea in the name of
efficiency and the

dominating feudalistic mindset may also work in vehemence. Only with the will and determination of the
Government, we will be able to achieve this great national goal.

MR. DEPUTY-SPEAKER: Resolution moved:

"Having regard to the fact that unemployment situation in the country has aggravated due to
disinvestment, privatisation of Public Sector Undertakings, downsizing of Government services and non-
recruitment in Government Departments which has adversely affected the weaker sections particularly
SC/STs and backward communities, this House urges upon the Government to take immediate steps for
reservation in employment in favour of persons belonging to the Scheduled Castes, Scheduled Tribes
and socially and educationally backward classes in private sector also."
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SHRI C.K. CHANDRAPPAN (TRICHURY): Sir, | stand to support the Resolution moved by Shri Ajaya Kumar. | was
amazed at hearing the speech made from the BJP bench. It reminded me of the arguments advanced by the leaders
of apartheid to the people of Africa that 'you are not civilized enough, you are not educated enough and you cannot
be independent, whereas we are educated, we are civilized and we will rule you for thousand years.' | do not know
how this kind of argument can be advanced here.

Here is a case where unemployment is acute. There is no credible statistics by which we can say that there is so
much of unemployment. Some say it is four crores and some say it is six crores and all that, but the fact of the
matter is that in this country there is a lot of unemployment. When there is a lot of unemployment, at the same time,
as the Mover of the Resolution had pointed out, there are various areas where employment opportunities are



denied. Employment opportunities are denied in the Government in the name of no recruitment. Employment
opportunities are denied in the Government and in private companies in the name of downsizing. Employment
opportunities are again denied to the most downtrodden section in the public sector undertakings because they are
privatised or disinvested. So, this creates a certain new situation in the country. Over and above, it is a question of
tackling serious unemployment situation.

Here, these new policies create conditions where people, who would have otherwise got employment opportunities,
are denied these. Now, take the case of the present Budget proposals. In the Budget, it is proposed that
disinvestment is going to take place in a big way in LIC, civil aviation and telecom. | think these are the three
sectors proposed. These are the areas where people used to get employment based on reservation. Now, it may
be FICCI's argument or it may be ClI's argument that they want competitive edge, this and that. That is precisely
what the champions of apartheid also were arguing that those people were not civilised enough and that they were
not educated enough.

Here, in this country, the Constitution stands committed that the people, the STs & SCs, who, due to historical
reasons, are not provided the opportunities to come forward in life, should be taken by hand and put to the
forefront. When we advance, when the society advances, we want those people also to go along with us. If your
argument is accepted that they should be trained first, that they should be educated first, then they will have to wait
for centuries to get employment. You are supporting reservation, but it would be a left-handed compliment. We are
saying that reservation should be there. In the given conditions of India, when reservation, as a matter of principle,
is accepted in the Constitution, here are certain new areas where opportunities are denied because of the
Government's policy. We want reservation to ensure job opportunities in those sectors where disinvestment and
privatisation are taking place.

Another point is, India got Independence 57 years ago. Now, 57 years have passed.

A child born in 1947 would turn 60 in another three years; still we could not do much justice to the backward
classes and the tribals. There are many appalling stories one could narrate. The tribals who wanted shelter and job
had agitated in Kerala were shot down. The tribals who got killed was not compensated, where as, the policeman
who shot them down was compensated. This happened to the Muthanga incident. The tribals were not
compensated by the Government. This happened even 57 years after we attained Independence. This is the
condition of the poor, especially the socially oppressed, the Scheduled Castes and Scheduled Tribes. So, how are
we going to implement the pledge made by the founding fathers of the Constitution? This is a thing that every one
of us sitting here should get a little more worried about. If that has to be done, concrete steps have to be visualised
by which the backlog could be eliminated.

The proposal is that in Private Sector employment there should be reservation based on backwardness for the
Scheduled Castes and Scheduled Tribes. | do not think, there is anything wrong in the demand. Why somebody
should get worried because the FICCI has said something. The FICCI and other organisations might be thinking
only in terms of making more profits in their business but this House should be more concerned about the health of
the country, the future of the country and the future of the most downtrodden sections. Therefore, | say, this is a
serious proposal which deserves serious consideration of the House. This is a proposal that has come at the right
time, because more privatisation means more denial of jobs to the socially oppressed. So, | propose that more
serious thought should be given to this proposal. Maybe, if we cannot right now adopt this Resolution, you may
think in terms of setting up a Parliamentary Committee to examine this proposal and come forth with a Report so
that the House could debate and decide to the Report.

| support this Resolution. Thank you very much.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | support the Resolution. Now, we are all aware that there
is a constitutional provision for reservation. In the Constitution, it was provided only for ten years. Dr. Ambedkar was
very particular that the reservation should not be a rule of perpetuity. It is not a long-standing process, and it is for a
temporary period only. The law of perpetuity does not govern reservation. But, unfortunately the situation presently
available in the country is otherwise. We have amended the Constitution regarding reservation about five or six
times. What was the purpose of doing so? It was for the simple purpose of extending the period of reservation. The
framers of the Constitution provided it for ten years, but in spite of that fact the socio-conditions available in the
nation remained static.

| am a person who has participated in the freedom struggle. | am still alive and | was one of the persons who hoisted
the national flag on 15 August 1947. Even today the Scheduled Castes and the Scheduled Tribes remain as they
were when we won the freedom, of course, there may be some cosmetic changes. But the basic fact is that the
Scheduled Castes and the Scheduled Tribes could not be brought to the mainstream. We thought of making the
persons who were socially backward equal to all others. They must be equal to the forward community. That was
the aim, but we could not achieve that aim. That is due to lack of political determination. The rulers who were
governing the country did not have a will to make the provisions effective of making the reservation process a non-
entity. Unfortunately, that could not be done.

Now, it may be stated that the Nehru era followed a policy of public enterprises. We had more or less nationalised
almost all services like banking, railways, telephones, etc. All these were nationalised, and there was a provision for
reservation for the backward classes as well as for the Scheduled Castes and Scheduled Tribes.

Now, it is an era of globalisation, privatisation, liberalisation and a good name is given to it, namely, reform process.



Reform process is the name given to this change. What is the result of that change? Every day employment
opportunities are getting diminished in the public sector as well as in the private sector. Reservation quota in the
public sector is getting diminished, employment opportunities are getting diminished, and unemployment is the order
of the day. In such a situation, the Scheduled Castes and Scheduled Tribes will be in a deplorable state of affairs.

What is the thinking of the judiciary? Of course, the judicial pronouncements have enshrined the individual rights of
the citizens, but in the matter of collective rights, the judiciary is taking a reverse step. They are not even rising up
to the occasion in collective rights, that is, collective bargaining by the workers. They say that the workers have no
right to strike. They have given a decision against the provisions of the Industrial Disputes Act. The workers do not
get a right to strike at work, and the Supreme Court declares strike itself as illegal. Why is it so? It is because they
are also following the policies of commercialisation, liberalisation, globalisation, privatisation, and those policies
have influenced the judiciary also. The judiciary is also influenced by these trends in the society like globalisation
and privatisation.

In the world of competition the judiciary is a part of it. But they will say that for individual rights they will be all right,
but for collective rights the judiciary will be negative. That is what we see nowadays. Even processions are banned.
You cannot take a procession on a public road. For what purpose do they take out a procession? It is to get the
citizens' grievances redressed, and that is being denied by the judiciary by taking a negative attitude in support of
globalisation. Globalisation has influenced even the Indian judiciary. We all know that India is a party to so many
international treaties. We are a party to the World Trade Organisation. We have the World Trade Treaty; we are
also a member or we belong to the International Labour Organisation. India is a signatory to the International
Labour Law. The International Labour Law is very, very particular that the workers have a right to strike work.
However, the Supreme Court is not aware of it. They have given a verdict against the International Labour Law.
India has become an uncivilised nation by this verdict: denying the right of the workers to strike work for getting
their grievances redressed. The collective bargaining is denied in India by the Indian judiciary. A judiciary which
stood for independence, a judiciary which stood for citizens' rights, they had gone to the extent of denying these
collective rights. That is the trend of the day.

The social backwardness is not because of the fault of somebody. The social backwardness is due to some social
systems which prevailed in India, that is, Varnashrama Dharma, which was the order of the day. The SC/ST people
were treated as untouchables. They were denied the right to walk on a public road. They were denied the right to
study in public schools. Even Dr. Ambedkar had to attend the school in a separate batch, at a separate place. He
was not allowed to dine with his classmates in the same class. He was not allowed to take lessons along with them.
He was seated at a different place. That was the situation available in India. These people were treated as
untouchables and they could not be seen as human beings. That was the situation available in India. That is the
historical background which is not one man's creation. Since they were socially backward, since they were
untouchables, even the basic rights were denied to these people. When India became free, we made some
statutes, and untouchability is an offence now. In spite of those facts, the SC/ST people are even now denied their
legitimate rights.

What is the position in the public service? Even when the Railway Budget was introduced day before yesterday by
our Railway Minister, it was stated that even in respect of appointment of railway employees, they could not fill up
the gaps in the reservation quota of SCs and STs because suitable candidates or qualified persons were not
available. Therefore, there is a backlog in the matter of filling up of SC/ST quota even in Railways. In public service
also, they are denied the opportunity of getting employment for a long time. That injustice has not been redressed
so far. Now, we are facing a situation where almost all these public undertakings are being privatised, and getting
employment for the SCs and STs is becoming very, very acute. This can be remedied only by a statutory measure.
There must be some political determination to save these SC/ST people from ruin. In what way can we save them?
The Supreme Court may take a different view, but whenever licences are issued for starting a private enterprise or
a private firm, there must be a condition preceded that they will observe rules of reservation in the matter of
employment. That is not an encroachment of the fundamental rights.

Even reasonable restrictions can be imposed on fundamental rights. So, when a State Government or the Central
Government issues a licence to a new private enterprise, it must be made a condition precedent that reservation
should be made available in all categories of employment in that particular concern. That must be a condition
precedent in the matter of issuing licences. What is the difficulty?

If at all the Supreme Court finds that this is opposed to the fundamental rights, then Constitutional protection could
be given to this provision by bringing it under the Ninth Schedule of the Constitution. We can put in a separate
clause to this effect and invoke it whenever a licence is obtained by a private concern from a State Government or
the Central Government. What is the difficulty? So, if there is a will, there is a way! If the State Governments and
the Central Government have the sincere will to implement this provision of appointing SCs and STs, it could be
done by giving Constitutional protection to the legislation that is being discussed. We can make legislation like that.



The Governments are issuing licences for setting up universities; for setting up medical colleges, for starting railway
and telecommunication facilities, etc. In almost all the fields of activity, the State and Central Governments are
issuing licences. When a licence, or registration or recognition is granted, it must be made a condition precedent, it
must be made mandatory, that that would be subject to the rule of reservation. Can we do that? If we can do that,
something can be done in this regard.

That is why, at the outset, | have very definitely said that if there is a political will, there is a way. If there is a will to
protect the SCs and STs, we can find an easy method of giving a real answer to the demand made by the Mover of
the Resolution. | strongly support him.

PROF. M. RAMADASS (PONDICHERRY): Hon. Deputy-Speaker, Sir, | rise to support the motion moved by Mr.
Ajaya Kumar, which has got far-reaching ramifications for the socio-economic development of the under privileged
communities of this country. This Resolution is about the need for reservation in employment in the private sector.
There is a case for it and there is a case against it.

The Hon. Member from the BJP bench, | think, was almost confused on whether to provide a case for or against
this Resolution. Ultimately, he ended up in a dilemma. He said that merit is important. The Federation of Indian
Chambers of Commerce and Industry is opposing it. The private sector is opposing it. It is being said that the
globalisation process will be halted and the whole world will come to a grinding halt. | do not think there is a grain of
truth in the argument provided by the BJP Member or by the captains of industry in this country.

Merit cannot be tested the way in which they want to test it. Saying that SC, ST and Backward Classes people are
devoid of merit is, to say the least, an insult to the two largest communities of this country. How can he presume
that these people do not have merit? You teach them, you train them, then provide them jobs, and then provide jobs
to everybody. What has our experience taught us?

We are not saying that people from the backward communities, or scheduled communities, are wanting in any
respect. There are scientists from these communities; there are great administrators from these communities; and
there are academicians from these communities. Where else have they not shined? Where have they been found
wanting in merit? Do you think they would be wanting in merit working in the private sector? Who is contributing to
the productivity of the private sector today? It is the workers who have gone from the SCs, STs and Other
Backward Classes communities. Who are contributing to the production and productivity of the various private
sector industries? They are exploiting the labour of these communities and show the profits and say that merit is
very important. Are they not meritorious people who are contributing to the output which is being exported to the
foreign countries through which you are getting greater amount of foreign exchange? Where is the question of
merit? They are not wanting in it. | do not think that the profitability of the private sector will go down if they employ
the people from these communities. They are equally competent; they are equally meritorious; they are equally
efficacious; and they are equally efficient. Therefore, you cannot put an argument that everything will go to
doldrums if these people are employed in private sector.

Secondly, 1 would like to ask the question as to what is the component of private sector as such. What is private in
the private sector? Everything is public there. You take a large-scale industry; you take a medium scale industry or
any institution in the private sector. Who is financing these industries in the private sector? It is the Industrial
Development Bank of India which is a public corporation which is financing these industries. The commercial banks
are giving credit. The Government is giving credit. Everything is provided by the Government. Therefore, there is no
such thing as a private sector. If the private sector people and the captains of industries who spend five per cent or
ten per cent of their capital cannot presume themselves as the owners of the properties which they create. | would
say in the language of Mahatma Gandhi that they are only the trustees of the public property. Private sector is only
the trustee of the public property. Therefore, they have a social responsibility towards the people of this country,
who are numerically strong. In this case, the numerically stronger people come from the SCs, STs and OBCs who
constitute about 85 per cent of the population of this country. If the private sector people cannot respect the
sentiments; if they cannot understand the backwardness of these people, if they cannot provide livelihood to the
people, and if they cannot ensure security of their lives, we do not require this kind of private sector in this country.
If they want to coexist in this country, if they want to enjoy the privileges and if they want to enjoy the concessions
of the Government of India or the various State Governments, which are provided at the taxpayer's expense — every
penny that is given by the Government to the private sector is indirectly the taxpayers money of this country - they
have the responsibility towards the society and they have to provide jobs to these people. Therefore, they cannot
shirk away or say that they cannot employ them.

It is really amazing that the Parliament of India have to take into account the views of these people who are
financed by the Government itself. Hon. Member comes to this House and says that the will of the Cll is more
important in deciding the fate and destiny of this country.



| am reminded of the classical statement of Jawaharlal Nehru. He said that to wipe out every tear from every Indian
eye has been our ambition, that may be beyond us. But as long as there are tears, our work will not be over. This
was the mission of India. This was the mission of Independence. This was the mission of freedom.

Sir, you will agree that even today the tears in the eyes of Indians have not been wiped out. That means our work
has not been completed. Who are the people who are filled with these tears? It is the SCs, STs and Other
Backward Classes communities, who are not vertically moved in the scale of development. There is a horizontal
mobility here and there but they have not really moved in proportion to the size of the population. There may be a
microscopic minority among these people who have moved and who have proved their mettle in various walks of life
whereever they have gone. Therefore, Sir, we cannot discount the case for reservation for OBCs, SCs and STs in
the private sector in the present circumstance.

If the Government had taken the path of socialistic pattern as envisaged by the Indian Constitution and as
espoused by Jawaharlal Nehru and as championed by Dr. Ambedkar, the great forefathers of this country, and if
they had gone into the path of socialistic pattern in building up the public sector, we would not have been begging
with the private sector for reservation in jobs. But unfortunately, we have reversed thegrowth path. We have taken
up the socialistic pattern of society from 1951 and we came up to 1986. From 1986, we have reversed the path
towards the private sector. The agony of this country is that we are reversing the paths and progress with great
implications for this country and because today in the name of economic reforms, we would like to support the
private sector, we want to nourish the private sector. The people are losing jobs. In the name of economic reforms
we have downsized our Government departments; we have downsized the expenditure for the Government
departments; we have disinvested in the public sector. These are all the areas which have provided employment
opportunities to these people with reservation principle. The principle of reservation was there but now all the gates
are getting closed. You are opening the gates of the private sector. | do not say that you are opening the Pandora's
box but you are opening up the doors of the private sector and the private sector has to accept the social
responsibility and they will have to provide jobs to these people.

That is why the Common Minimum Programme which has been agreed to by all the coalition parties has endorsed
the view that there should be reservation for SCs and STs in the private sector. Fortunately enough, the Mover of
the Resolution has added the Other Backward classes also. Therefore, when the Resolution is accepted, it should
be accepted in toto. We should be able to provide the respective percentage of reservation after a careful study of
the whole issue. Therefore, we should be able to accept this principle of reservation in the private sector and this is
one of the ways of helping these downtrodden people to come up. What will happen to those who are educated in
these communities, who happen to be the first generation learners. | would like to remind you, Sir, that they are not
second generation learners. They go to the schools, colleges, and universities to get degrees with great toil and
moil. With great financial constraints, the parents of these children educate them and they get their degrees. When
you say that there are no jobs in the public sector and if you say that they are from backward communities,
therefore, there are no jobs for them in the private sector, where will they go? They get frustrated and the radical
among the frustrated, turn into different kinds of people. When the parents find that their children do not get a job,
they lament on educating their children. The second boy or girl is not educated and they are asked to go back to
their traditional occupations. If he is a son of an agricultural labourer, he will have to be only an agricultural
labourer. If he is a son of a fisherman, he has to become a fisherman only. Then, where is the social mobility for
which the Indian Constitution stands? Therefore, it is the Constitutional duty of this august House that we should
unanimously decide to move this Resolution and bring about a Bill or amendment to the Constitution. In whatever
capacity — | am not an expert to say as that - it is required. It should be brought and unanimously accepted.
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SHRI N.N. KRISHNADAS (PALGHAT): I rise to support the Resolution moved by my colleague, Shri Ajaya Kumar.
Major points have already been covered by the earlier speakers. | will not take much of the time of the House in
repeating them.

At the outset, | must say that the situation demands that we pass this Resolution. | must tell the House the situation
prevailing in our country now. There is a provision in the Constitution giving certain percentage of reservation to the
Scheduled Castes and Scheduled Tribes and the backward communities in the public sector as well as
Government services. For the last ten years, as pointed out by my senior colleague Shri Varkala Radhakrishnan,
there is a total recruitment ban not only in the Central services but also in the State services. Everybody can see
what is happening. When a person retires from a post, with his retirement that post also retires or disappears.
There is not at all new recruitment, even on the compassionate grounds. In this House, | think either in 2002 or
2003, while presenting the Budget an announcement was made to ban the Banking Recruitment Board. It was
abolished. There is no recruitment either in the Railways or in the public sector. Our public sector is almost
disappearing. Foreign capitalists are coming to our country. Aimost 70 per cent of equity participation in aviation
sector is by foreigners. Our public sector is almost disappearing. In such a situation what is the meaning of giving
this reservation to the Scheduled Castes, Scheduled Tribes and other backward communities? What is meant by
having such a provision in our Constitution when there is no recruitment either in public sector or in Central as well
as State Government services?

This is the reality. So, the situation demands that we pass this Resolution. We have to enact and insert this
provision in our Constitution. My senior colleague, Prof. Rasa Singh Rawat, is a very good friend of mine. While
supporting this Resolution he had pointed out certain pragmatic difficulties. | once again say, where there is a will
there is a way. We have to find out a way to tackle these pragmatic difficulties and enact such legislation. The
whole of our public sector is disappearing. There is a total ban in the recruitment everywhere. So, the situation
demands it and this is the justification to pass this Resolution.

| do not want to take much of the time of the House. All the valid points have been covered by the earlier speakers.
It is my request that this august House should unanimously adopt this Resolution moved by Shri Ajaya Kumar. We
have to find out a way to tackle these constitutional technicalities.

With these words, | support this Resolution. | would request this august House to adopt this Resolution
unanimously.

MR. DEPUTY-SPEAKER: Hon. Members, | have to go for some urgent work. Since the Chairperson is not present
here, | may request Shri Hannan Mollah to be in the Chair for some time.

17.16 hrs (Shri Hannan Mollah in the Chair)

DR. BABU RAO MEDIYAM (BHADRACHALAM): Mr. Chairman, Sir, | thank you very much for giving me this
opportunity. | want to speak on the Railway Budget.

SHRIN.N. KRISHNADAS : Sir, he wants to speak on the Railway Budget.

MR. CHAIRMAN: We are having discussion on the Resolution regarding reservation of jobs in private sector for the
Scheduled Castes and Scheduled Tribes. If you want to speak on this, you can speak. You are a new Member but
you have to change the subject.

DR. BABU RAO MEDIYAM : Sir, | want to support the Resolution put forward by the hon. Member, Shri Ajaya
Kumar. It is the need of the hour today because in our country, most of the toiling masses comprise of Scheduled
Castes and Scheduled Tribes. They are being denied jobs now. Definitely there are jobs in the private sector. But
there is no reservation in private sector. So it is essential to have an Act to improve the financial position and dignity
of the Scheduled Castes and Scheduled Tribes as they belong to the suppressed section. They are socially and
economically backward. Even after so many years of Independence, the backwardness of these communities have
not been removed. That is why, such an Act is very much required. | support this Resolution.

SHRI'W. WANGYUH KONYAK (NAGALAND): Mr. Chairman, Sir, all the senior Members have touched the subject
of reservation in public sector undertakings. | come from Nagaland. We cannot talk about reservation in PSUs in the
North-East because there is no PSU. If we talk about reservation, there is no meaning. In Nagaland, there is not
even a single PSU. But | am really happy that my friend, Shri Ajaya Kumar has moved this Resolution. | support his
Resolution.



Insurgency in the North-East is gaining ground. One of my senior friends from the North-East is sitting here.
Insurgency in the North-Eastern States is gaining ground because of rising unemployment. Even if there are
vacancies for the Scheduled Castes and Scheduled Tribes, the advertisement for the same reaches them late due
to problems in communication. Again, after having appeared for a post that is reserved for the Scheduled Castes
and Scheduled Tribes, they find their names towards the end of the merit list and as a result they do not get the job.
Even though there is a provision for reservation of seats for the Scheduled Caste and Schedule Tribe candidates,
yet they do not enjoy that facility in real terms. That is why insurgency is gaining ground in the North-East.

Sir, Mizoram has the highest literacy rate in the country. The graduates in Manipur State are not finding jobs and as
a result they are pulling rickshaws to earn their livelihood and some of them are taking to underground activities. In
the State of Nagaland, hundreds and thousands of graduates are appearing in the interview for one post. The ones
who do not get the job are taking to anti-social activities and are creating a problem for the society. It is easy to do
that because there is no recruitment policy as such for joining the insurgency groups. It is because of
unemployment that the problem of insurgency is becoming more critical in the North-East.

Sir, the Central Government has banned the creation of posts in the North-Eastern States, particularly in the State
of Nagaland for the last six to seven years. There is no job opportunity. Where do these educated youths go? They
have no option but to join the anti-national groups. In Nagaland, only a sum of Rs. 5000/- is allocated from the
PMRY. We requested the Central Government for enhancement of this amount to Rs. 15,000/-. But our request
was not acceded to. There is no job avenue. A sum of Rs. 5,000/- is not enough. How can the State Government
provide job opportunities to 50,000 educated youths with a sum of just Rs. 5000/-? We requested the Central
Government for enhancement of this amount to at least Rs. 10,000/-. But that request also was not acceded to.

Sir, secondly, the North-East is referred to as one State in all the speeches that are made. | would like to put it on
record that the different States of the North-East has different problems. In every matter, the North-East is
considered as one unit. The grants received by the different States of the North-East cannot be compared with any
one State of the country because as individual units we are getting lesser amount.

Sir, therefore, | would like to request the Central Government that the ban on creation of posts in the North-East
should be lifted. Secondly, there should be an enhancement of the quota of the PMRY and other Centrally-
sponsored schemes and a special employment package may kindly be announced for the North-East. It is because
the educated young youths of the North-East have no other job opportunity except to enter into anti-national
activities.

Sir, with these words, | support the Resolution moved by Shri Ajaya Kumar.

SHRI P. KARUNAKARAN (KASARGOD): | support this Resolution moved by Shri Ajay Kumar. It is very sad to note
that even after 57 years of Independence, we are discussing whether reservation is needed or not. It is again sad to
note that some of our learned colleagues of this Parliament are saying that it is not practical and proper. This is not
a question of competence. As stated by other comrades and learned colleagues, this is a question of social justice.
As stated by Shri Ajay Kumar and other hon. Members, we know that a number of public sector undertakings are
reduced year after year because of the policies adopted by the Government.

When we think of some of the private enterprises and private sector undertakings, some years ago they were
owned by the Government. So, it is due to the policies of the Government that many of the public factories and
institutions have become private now. So, it is justifiable to say that it is the duty of the Government to provide
reservation in the private sector because the management of these private institutions are using the amenities,
assets and all other facilities created by the Government. They are using the facilities created by the Government
when they were public sector units in the earlier days. They were not owned by the private sector people. They
were owned by the public sector and the assets were really owned by the Government.

On the one hand, it is the duty of the Government to implement this policy strictly. When we privatise any institution,
there should be reservation for Scheduled Castes and Scheduled Tribes and the OBCs. There are some segment
of the private institutions, though we say that they are private institutions, yet they are aided by the Government.
They are assisted by the Government. Take, for example, some educational institutions in Kerala. There are private
schools or aided schools there. But salaries and all other facilities are given by the Government, not by the private
owners. They admit the students and appoint teachers, but the salaries are given by the Government. But there is
no reservation in these private schools. This may be a new information to many of our friends. This is one segment



of the private sector that we have seen.

There should be no hesitation to implement the question of reservation. This is high time and too late to have any
restriction. It is high time that we should have a direction from the side of the Government to give reservation to
Scheduled Castes and Scheduled Tribes and Other Backward Communities. There is no need to have any other
discussion. It is because when we give jobs to Scheduled Castes and Scheduled Tribes and Other Backward
Communities, they are not going to sleep in the factories or in the Government offices. They are going to work.
They are part of the society. As stated by many other hon. Members, they are downtrodden people, and they are
agriculture workers. They are working in the minds and they are working under difficult conditions. It is the duty of
the society to provide reservation without any hesitation and without any doubt. \We are bound to give reservation in
all the institutions.

I would like to point out one more issue. In Kerala, there are self-financing schools and colleges. But they are using
many facilities created by the Government. But there is no obligation on the part of the management to give
reservation when it comes to teachers' appointment or admission of students. Though there is quota, it gets
reduced year after year.

DR. SEBASTIAN PAUL (ERNAKULAM): Sir, | thank you for giving me this opportunity.

At the outset, | would like to say that | fully support the Resolution moved by the hon. Member Shri S. Ajaya Kumar. |
think that after hearing the well-documented presentation of Shri Ajaya Kumar and the enlightened speeches of the
hon. Members supporting the Resolution, this august House can adopt the Resolution unanimously. It will be in the
good tradition of this august institution. In the name of social justice, right from the very beginning, we are
expressing concern for the down-trodden and the deprived people. That is why the principle of reservation was
adopted in the Constitution.

Here, | would like to say that it was our endeavour to extend that benefit to other weaker sections also. But even
after more than half a century, we know what the ground reality is. Vast masses of this down-trodden, deprived
people, who are called the dalits or Other Backward Classes or communities, are still lingering in poverty,
ignorance and social backwardness. Their valuable constitutional rights, their cherished human rights, are being
denied to them. It was just for the purpose of empowering them that we envisaged the idea of reservation. We have
given opportunity for them to share power and authority. But what is happening?

It is a reality that we all know, we all share that with the advent of globalisation, the Government is withdrawing
steadily from various sectors including the service sector. The employment opportunity available with the
Government or the public sector is fast dwindling. There is a constitutional guarantee for these people for providing
reservation. But that guarantee, in a very short while from now, will remain only on paper. It is so because, in reality,
actually no employment will be there in the Government or the public sector for these people to share. So, it is the
bounden duty of the Government, as a consequence of its withdrawal from employment-generating activities, to
ensure that these people get their due share which is denied to them as a result of this globalisation in the private
sector. Now, the private sector is replacing the public sector.

As many of our hon. Members have pointed out, there is absolutely nothing which we can call private in the private
sector. It is also a part of the public sector. Or, one should say that the so-called private sector is also the property
of the people, the property of the country. Resources are provided by the State. In this changed context, in the
globalised context, we are demanding that the due share of these deprived sections of society, which is being
denied, should be compensated. The only way of compensation is to ensure that these sections get their due share
in the private sector. Whether it is a multi-national company or an Indian private company or any other firm, it should
not give this as a charity. These people are knocking at their door for justice. But it will not be heeded to by them.
So, it is the duty of this Parliament to ensure that what is denied to them is ensured to them.

It is my humble wish that this august House should adopt this Resolution unanimously thereby enabling the
Government or forcing the Government to make the necessary law ensuring these people their due share in the
nation's wealth.

With these words, | conclude.
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17.42 hrs. (MR. Deputy Speaker in the Chair)
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MR. DEPUTY-SPEAKER: Shri Virchandra Paswan, please wait a minute. You may continue after the
announcement.

The time allotted for discussion on this Resolution is over. Four more hon. Members have to speak on this
Resolution.

Will someone intervene? The Mover has the right to reply to the Debate. If the House agrees, the time for the
Resolution may be increased by half-an-hour.
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SHRI N.N. KRISHNADAS : Mr. Deputy-Speaker, Sir, this being a very important matter, the debate on this
Resolution may be taken up next time also. ...(Interruptions)
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MR. DEPUTY-SPEAKER: Discussion on this Resolution will continue on the next allotted day for Private Members'
Resolutions.

The Lok Sabha stands adjourned to meet again on Monday, the 12th July, 2004 at 11.00 a.m.
18.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, July 12, 2004/Asadha 21, 1926 (Saka).



